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STATEMENT BY MINISTER

Reported Detection of pesticides in Soft Drinks

Title: Statement by the Minister of Health and Family Welfare regarding reported detection of pesticides in soft
drinks and clarifications sought by the members relating thereto.
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MR. SPEAKER: For the information of the House, | am reading Rule 372. The Rule is clear on the issue. It says:

"A statement may be made by a Minister on a matter of public importance with the consent of the Speaker
but no question shall be asked at the time the statement is made."
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MR. SPEAKER: Let me listen to the Minister. Please sit down. There should be discipline in the House. Let the
Minister say whatever she wants to say.
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SHRI K. YERRANNAIDU (SRIKAKULAM): Sir, | have a point of order (Interruptions)

SHRI SATYAVRAT CHATURVEDI (KHAJURAHO): Sir, what is the point of order here? (Interruptions)
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SHRI K. YERRANNAIDU : Sir, my point of order is under Rule 372. The Minister has made a statement and in
response to that you are allowing only two to three Members to ask questions. In that case we would lose the
opportunity to ask questions. This is an alarming issue and so a discussion should be allowed on this
(Interruptions)
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SHRI K. YERRANNAIDU : Yes, correct.

Sir, you please allow a discussion on this issue. Everybody will participate and then Members can make a demand
either for a JPC or for an investigation and Government can respond to that. But if you are allowing only two to
three Members to ask questions on this then, we are losing the opportunity to express our views. That is my point of
order.
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MR. SPEAKER: You cannot say that this should be allowed or this should not be allowed.
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MR. SPEAKER: No. | cannot allow everybody.
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SHRI ANIL BASU (ARAMBAGH): Let her come up with a Motion.
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MR. SPEAKER: When the Minister is giving reply, you have no patience to listen to her.
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MR. SPEAKER: Shri Ram Vilas Paswan will put his question now.
SHRI K. YERRANNAIDU : The Government is ready for any inquiry. You just decide about it.
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MR. SPEAKER: After Shri Ram Vilas Paswan's question is replied to, | will go to form the JPC. Let me know what
Shri Ram Vilas Paswan has to ask.
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SHRI ANIL BASU : Sir, please allow me to speak. (Interruptions)

MR. SPEAKER: Can | not allow the Minister to speak? Do not you know the rules? Let the Minister reply when the
question is asked. She has to reply. Please sit down. a7 Ryt wew #t 78 S=d 81 Ta U9 31T 8, SHPT IR 3 gl
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MR. SPEAKER: Shri Paswan, you are expected to listen to the entire reply.
(Interruptions)
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MR. SPEAKER: Please sit down. Rule No. 2 says that when the Chair stands, the Member has to sit down. This is
rule No.2. The third rule is, the Member can ask a question and the Minister can reply.

Now, | am making my observation.
(Interruptions)
MR. SPEAKER: Nobody can prohibit me from making an observation.

Hon. Members have asked for appointment of JPC in the matter. | have permitted one or two Members to put their
questions also. Since the JPC is to investigate the whole matter, | would request the Minister to follow the
procedure. The procedure is, you have to bring a Motion. You can bring a Motion for appointment of JPC. The
Speaker has absolutely no objection. You can do that and the Report can be brought by the Committee as early as
possible. The

Government will bring a Motion and | think this is the best procedure in the given circumstances.
Therefore, | go to the next item. The matter is over.

Shrimati Sushma Swaraj may move the Motion.



